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THE PREVENTION OF HYDRO

GENATION OF OILS BILL, 1962-
continued

THE DEPUTY MINISTER IN TH
MINISTRY oF FOOD aAnD AGRICUL
TURE (SHRI A. M. THOMAS): Mr
Chairman, Sir, | find that the Move) of this
Bill himself is not present ir this House
today. This matter wa: left over for the last
so many months | was intervening in the
debate in th* month of August last and
since ther several months have passed. |
thinli the hon. Member perhaps may not be
very serious about his motion.

Sir, | have already dealt with many aspects
of the question in the course of the debate,,
quoting some figures of production of oil,
ghee and vanaspati. | had argued that there
was scope for simultaneous development of
the dairy industry and the vanaspati
industry and I was also arguing, Sir, that va-
naspati, to some extent, met the demand for
‘hard* fat. Besides, Sir, vanaspati
releases more milk for direct consumption.
The  position, according to the 1956
Livestock Census, is not at all satisfactory
with regard to the supplies of milk in this
country. The overall per capita
availability, according to the 1956 Livestock
Census, is 3-2 ounces of milk per
person, which is undoubtedly very much be-
low the requirement according to
nutritional standards. The tentative figure
that was fixed for this  country by the
Nutrition Advisory Committee of the Indian
Research Fund Association in the year 1944
was that that there must be at leasta  per
capita consumption of ten ounces per day.
In fact, the ideal quantum to be aimed at is
round about twenty ounces per adult and
forty ounces per child. Evidently this ten
ounces is a very very modest figure. There
should have been some increase since  the
year 1956 but according to the  statistics
available, Sir, in 1956 it was only a little
over three ounces per  person per day. So,
this establishes that there is great need for
conserving our scanty

[RAJYA SABHA]

of Oils Bill 2326
1QRY

resources of milk for consumption as fluid
milk or in any other form wherein most of its
original nutrients including protein, fat,
carbohydrate, calcium, phosphorus, vitamins
A and D etc.,, are retained intact as for
example cream, butter, dahi, Khoa, ice-
cream. Conversion into ghee entails a total
loss of most of these nutrients excepting fat
and a part of the vitamins—the loss of the
protein being particularly significant in the
vegetarian diet in which milk forms almost
the only source of essential animal protein.
So, Sir, whatever milk we are in a position to
distribute in the form of milk, it must be a
welcome step rather than convert this milk
into cream and then into ghee. So, the
consumption of vanaspati, to some extent,
releases th's milk for liquid consumption.

Sir, Shri Vajpayee, in the course of the
debate, and also some other Members
criticised the  Government for not
encouraging the dairy industry. Sir, that is
not a correct statement of the present position
at all. The Government of India is attaching
very great importance to the development of
diary industry now. | might submit that the
progress that we have achieved in the last few
years is, according to me, a creditable
achievement. In fact, Sir, in both the Second
and Third Plans we have set  apart about Rs.
55 crores for the development of dairy
industry—Rs. 36 crores in the Third Plan and
Rs. 19 crores in the Second Plan.  We have
been able to spend about Rs. 15 crores in the
Second Plan and, | think, in the Third Plan we
would be in a position to spend the entire
allotment that has been provided. Twenty
two  dairy plants are now functioning in
India at Bombav, Poona. Ahmedabad, Cal-
cutta, Madras. Trivandrum and Chandigarh and
other cities. Seven dairy olants are in the
co-operative sector. Pilot milk schemes have
also  been taken up in 12 dtiea. The total
dailv milk output of the dalrv plgnfs and
m'lot schemes is about 8J lakh litres. That
shows. Sir. that th"re has  been satisfactory
progress, andwe have
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planned also for greater development on these
lines. A milk powder factory has been
recently started at Amritsar and another
factory is expected to be commissioned at
Rajkot shortly. The preliminaries for starting
construction of a third factory at Vijayawada
are in hand. A proposal for the setting up of
six additional milk drying plants at Anand,
Mehsana, Dhulia, Barauni, Delhi and Bikaner
is under consideration.

SHRI  KRISHNA CHANDRA  (Uttar
Pradesh): How much has been the increase in
production of milk?

SHRIA. M. THOMAS: The total production
of milk is estimated to be, by the end of the
Third Plan, about 25 million tons. At present
the production is estimated to be round about
22 million tons. We are giving considerable
importance to the development of the dairy
industry because it will indirectly help the
development of the Cattle wealth of this
country.

In order to organise and develop the supply
of milk from villages for wonting the dairy
plants successfully, a programme of rural
dairy extension has been taken up. This
programme includes: —

(a) organisation of village co-operative
societies;

(b) grouping the village co-operative
societies for milk collection;

(c) bulk purchase of concentrates and
fodder;

(d) provision of loans to co-operative
for purchase of milch animals; and

(e) provision of adequate technical
staff for organising extension work
and giving technical guidance and
help to the village co-operative
societies.
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We have got an integrated development
programme for animal husbandry also
coupled with the dairy development
programme. We want to use the potential of
an assured market to the main task of
developing our cattle wealth. We want to
adopt intensive cattle development schemes
and we have impressed on the State Gov-
ernments to adopt such schemes as necessary
for the intensive development of cattle in all
these dairy areas wherein there is an assured
supply and an assured market. So, the
criticism that has been levelled against
Government that they are not taking steps
necessary for the development of th;; dairy
industry and for the production of milk
products such as ghee, butter, milk powder,
etc., is not at all correct.
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One aspect which has been mentioned in the
course of the debate is the great evil of
adulteration of pure ghee with Vanaspati. In
fact, that is really a serious problem and for
that, according to me, what we have to do is
lhe enforcement of the Prevention of Food
Adulteration Act. A more  vigorous
enforcement is certainly called for. | am aware
that the Health Ministry is at this task and that
they are also proposing to place before
Parliament a measure to amend the Prevention
of Food Adulteration Act to provide for a
minimum punishment. Now, the Prevention of
Food Adulteration Act only provides for
maximum punishment. | understand the
Health Ministry wants to provide for a
minimum punishnient for offences under the
Prevention of Food Adulteration Act. | think
there should be some deterrent punishment.
Then only, to some extent at least, this evil
could be checked. As far as Vanaspati is con-
cerned, although it may be utilised for
adulterating ghee in a large measure, the
chemical composition is such that it will
enable the detection of adulteration by
chemical analysis. To minimise the chances,
as | have stated on a number of occasions,
steps have been taken T>y Government. We
have made the addition of sesame oil com-
pulsory, which imparts to Vanaspati a
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positive Baudouin Test. These measures, if
enforced properly, would certainly enable us
to check the widespread abuse that is
prevalent in this country now. For putting
these means into effective use a sustained
drive for sampling and testing of ghee at a
reasonable level and proportion in various
parts of the country and for punishing those
guilty of adulteration under the Prevention of
Food Adulteration Act, 1954, would appear to
be called for. The Prevention of Food
Adulteration Act itself is comparatively-new
and the implementation thereof is primarily
within the purview of the State Governments.
The Health Ministry also have been holding a
number of seminars and conferences to deal
with this problem.

I should mention about the scheme of
colourisation which has been attempted for a
long time now. The latest position with regard
to the matter is this. | have, on a previous oc-
casion, mentioned in this House that the entire
researches to find a suitable colour were being
co-ordinated by an Expert Committee which
has been constituted at the instance of the
Member (Agriculture), Planning Commission.
The researches so far carred out were
recently reviewed by the Committee. The
review reveals that the addition of ratanjot
root dye and alcohol extract of turmeric—,
these were the two colours that were being
experimented with—will not serve the
purpose. All the other colours have been more
or less held to be not to serve the purpose.
Now, the review has revealed that although
these colours possess certain advantages over
the other colours which have been considered,
they have several disadvantages which may
militate against their being used for the pur-
pose in view. | do not want to go into the
details of their findings. They have pointed
out certain drawbacks specific to each colour,
namely, ratanjot root dye as well as alcohol
ex-
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tract of turmeric. There is the additional
disadvantage that both these colours suffer
from a common drawback in that they are
unstable to treatment with commonly available
materials like activated charcoal, activated
earth, caustic soda or lime-water, by means of
which the colours can be substantially or even
totally removed from the colourised Vanaspati
by interested parties. As a result, colourisation
of Vanaspati with these two colours may only
give a false sense of security against
adulteration of ghee. It may also create an
additional health hazard to consumers of
Vanaspati and ghee arising from residual
traces of the chemicals used for decolourising
the product. | may submit that the Committee
has, however, not yet taken a final decision in
the matter. It is likely to meet again in a
couple of months for finalising its views and
drafting its report. After the receipt of the
report of the Committee of Experts . . .
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SHRI R. P. N. SINHA (Bihar): Vanaspati is
odourless. Some odour should be introduced
into it. This would prevent adulteration.

MR. CHAIRMAN: Not a bad odour.

SHRI A. M. THOMAS: So, this is the
position with regard to the stage at which the
problem stands at present of finding a suitable
colour for colourisation. The Ministry was
very serious in this matter because it was
committed to undertaking research to find a
suitable colour. The Planning Commission
was also very serious. In fact, the Member in
charge of Agriculture in the Planning
Commission took a special interest and was
mainly responsible for constituting this Com-
mittee of Experts. They have gone into the
matter thoroughly. The attempts are still being
pursued and if any good results ensue | would
be most happy.

SHRI KHANDUBHAI K. DESAI (Gujarat):
But un till now the results are negative.
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SHRI A. M. THOMAS: Up till now there

has not been any satisfactory progress in the

matter of finding a suitable colour.

SEETA  PARMANAND
Has any "  prize been

DR. SHRIMATI
(Madhya Pradesh):

awarded for finding a suitable colour?

SHRI A. M. THOMAS: Any prizes we are
prepared to award, but there is no use of
awarding prizes if the experts in our country
are not in a position to find a suitable colour
after the researches which are being con-
ducted.

DR. SHRIMATI SEETA PARMANAND: At
least if Government is interested, an
announcement could be made that prizes
would be awarded.

SHRI A. M. THOMAS: 1 should think that
the hon. Lady Member, although she has been
told a number of times of the steps that are
being taken and the seriousness with which
the Government has pursued the matter, is
critical of the bona fides of the Government,
and that is why | am not in a position to
convince her at all. As | have submitted
already, according to me the remedy lies in a
more rigorous enforcement of the provisions
of the Prevention of Food Adulteration Act.

There has been considerable discussion
about the harmful effects of Vanaspati, about
the effect on health because of the
consumption of Dalda or Vanaspati. Vanaspati
of melting point 41 °C as previously produced
was generally harmful. Its absorption in the
system was less and there was adverse effect
on calcium utilisation also. So, the
Government interfered and H has statutorily
fixed that the melting point of all Vanaspati
that is produced for consumption now should
be of 37 °C. So, Sir, it would not be harmful as
was the quality that was being produced
earlier. Then there has been this compulsory
addition of sesame oil which is very good also
from the point of view of health
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apart from enabling the health authorities or
the persons who test ghee to detect the
presence of Vanaspati in ghee. There is also
an addition which has bsen compulsorily
fixed, and that is that there should be an
addition of vitamin A to the level of 700
International Units per ounce, which is the
vitamin A content of best Cow's ghee.
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Even medical opinion with regard to the
harmful effects is not positive in that matter
and it has not even now been established.

The latest position in this regard as advised
by the Ministry of Health, based oil further
researches carried out on the subject under the
auspices of the Indian Council of Medical Re-
search, is this. The intake of hydro-genated
vegetable fats at moderate or low levels—10
per cent to 15 per cent of total calories in the
diet—is associated with no significant
increase in serum cholesterol levels. If
consumed in high amounts, that is, supplying
nearly 40 per cent of the total calories in the
diet, hydrogenated vegetable fats tend to
increase serum cholesterol concentrations
significantly. There are other findings also. |
would say that at this date all that can be said
is that excessive consumption al hydrogenated
oils may lead to increase in blood cholesterol
levels. It may be more or less correct, but this
drawback is shared by hydrogenated vegetable
oil with other commonly used food fats like
butter, ghee and coconut oil. If for this reason
alone the production and consumption of
hydrogenated vegetable oils Ls considered
undesirable and should be banned, then we
would be inconsistent if at the same time we
‘do not ban the production and consumption of
butter, ghee and coconut oil. That is the
position with regard to the cholesterol content
and other things.

I was very much interested to n«i' in an
American journal quite recently about this
matter, that is, increase in the cholesterol
content and other things by consumption of
ghee, but-
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[Shri A. M. Thomas.] ter, etc. It is a very
interesting information. There is what is
known a» Anti-Coronary Club in America,
and these are the findings of one of the
experts on this matter, Dr. Kinsell:
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"Dr. Kinsell's findings were of prime
importance in fathering the concept of
lowering cholesterol by changing to a new
kind of diet. The first experiment to show
whether dietary changes would reduce the
risk of heart attacks began in New York five
years ago when the city Health
Department's Board of Nutrition organised
an Anti-Coronary Club. The Club now has
600 all-male members who follow a
"prudent" diet formulated by the late Dr.
Norman Jolliffe. Butter, ice cream, and most
pastries are ruled out. Whole milk is
permitted as a replacement for cream in
coffee, but otherwise members are advised
to drink skim milk or buttermilk. Consum-
tion of , fat-rich beef, pork, and lamb—with
visible fat trimmed away—is held to a bare
pound a week. On the other hand, the
volunteers are urged to eat fish". . .

Their motto is now butter is out, fish is in. |
do not know whether | could advise the
Mover of this Bill, Shri Vajpayee, and others
to eat more fish, to encourage the eating of
more fish rather than pleading for the banning
of the manufacture -t Vanaspati.

"On the other hand the volunteers are
urged to eat fish (rich in polyunsaturated
oils) at least five meals , week".

SHRI V. M. CHORDIA (Madhya Pradesh):
What about vegetarians'.'

SHRI A. M. THOMAS: | would suggest to
Mr. Chordia to take to fish eating.

SHRI'V. M. CHORUIA: | will not take your
advice. If a person is vegetarian, what would
you suggest for him?
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SHRI A. M. THOMAS: If he wants to live

longer, then it is better 'or him to take to fish-
eating.
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"The volunteers are urged to eat; fish
(rich in polyunsaturated oils) at least
five meals a week,"

At least that can be adopted by  Mr. Chordia.

SHRI'V. M. CHORDIA: It may be good for
you. You experiment it yourself. I am living
quite all right without it.

MR. CHAIRMAN: So butter is out and fish
isin.

SHRIA. M. THOMAS: "Total far content ib
33 ner cent of calories, moderately less than
the average diet (45 per cent)".

| do not want to trouble the
reading that further.

House by

SHRI SYED AHMAD (Midhya Pradesh) : |
want to put one question. | want to know from
my hon. friend whether he is aware that
medicai opinion on these matters in America
is mostly commercial.

MR. CHAIRMAN: Most of the opinion in
the world seems to be so.

SHRI SYED AHMAD: That is the general
consensus of opinion all over the world, that
the opinion on these matters in America is
mostly commercial.

SHRI A. M. THOMAS: My friend would
realise that there are other independent
bodies.

MR. CHAIRMAN-. These interjections are
an indication that he has already spoken this
time and the last time for 57 minutes.

SHRI A. M. THOMAS: Whatever may be
the commercial motive of certain firms, there
are certain independent organisations just as
the Food and Drug Administration of the U.
S. Gov-
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Ernment. It consists of experts and others.
They have not suggested the banning of
hydrogenated vegetable oils which are being
produced there also.

Some reference has been made to the
question of advertisements. The hon.
Member, Dr. Siddhu, made particular
mention of these advertisements. | must
confess that | am not also quite happy with
the advertisements that appear in the papers
about the good qualities of Vanaspati and
other things. But the hon. House has to
realise that after all they are advertisements,
<o that people know what value should b,
attached to such statements. You should also
take into consideration tliat when there are
continuous attacks that it is harmful, that it
leads to heart disease and all that, they do
like that.

There is what is called the right of self-
defence.

SHRI V. M. CHORDIA: Right of self-
defence should not misguide the people, it
should protect the people.

SHRI A. M. THOMAS: So, we aave to
take into account that aspect also. In both
Houses of Parliament it has become an
annual feature to discuss this matter of the
banning of the manufacture of hydrogenated
oil and there has been this question of colou-
risation etc. so there is no wonder in that.
The industry also wants to protect itself and
wants to give the public the other side of the
picture. There may be exaggerations and, as
I have already said, | am also not quite
happy about the tall claims that are being
made in regard to this. But at the same time
we have to appreciate their standpoint also.

| do not want to take more time of the
House. This matter was discussed on several
occasions in this House itself. Last year a
similar motion was discussed. That was not
carried. That was also a motion for
circulation of the Bill for eliciting public
opinion. On 10-3-61, just two years back, |
said:
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"Why | am opposing the motion for
circulation is this. 1 do not want any
confusion to prevail among the public
regarding the position of the Government
in an important matter like this. | do not
want also to commit the Government that
there is a prima jacie case for accepting
the principle underlying th, Bill, namely,
to impose a ban on the manufacture of
vanaspati."

This reason holds good even now to that . . .

DR. SHRIMATI SEETA PARMANAND; To
whom is this matter important?

SHRI A. M. THOMAS; Government does
not even agree to the motion for circulation of
this Bill for eliciting public opinion and, Sir,
now is not the time to raise a controversy on
this question at all. In fact, | understand that
the hon. Mover himself was not very serious
to discuss this in the previous session because
it would create a lot of confusion among the
public now. In fact, in our Defence Services
Vanaspati is used on a large scale. So, it is not
proper to give any wrong impression that it is
harmful or it is injurious to the people.

DR. SHRIMATI SEETA PARMANAND; Mr.
Chairman, | rise to support this Bill that has
come from the Opposition because | am one
of thoso persons who believe that from what-
ever quarter a good thing comes, it should be
supported. Last time th.s Bill wa; moved in
this House by Shri Jugal Kishore and after that
the motion for circulation of the Bill came up.
This Bill has been before Parliament for
nearly twenty years now. In 1949, in the Lok
Sabha, the late Shri Thakur Das Bhargava,
brought it. Shri Jhulan Sinha moved it in
1954. And it was before that House early in
1951 also.

Before | go further, | would say that the
hon. Move, of the Bill, of course, has put
forward eveiy point of view
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made in support of the Bill. But 1 would like
today to remind the House abaut one  point.
I wasgoing through some of the pointh.
made in the other House during the last twenty
years in support of this Bill. Revered names in
the Congress and in the country, people like
Gandhiji, the late Shri Ran Ahmed Kidwai—
he was Food and Agriculture Minister
then—our  late President, Dr. Rajendra
Prasad—he was Food and  Agriculture
Minister—Dr. Pat-tabhi Seetharamiah, then
Shri Jai-ramdas Daulatram who was also the
Food and Agriculture  Minister and Acharya
Vinoba Bhave, all have been against the use of
hydrogenated oil and have said that making
the people Use more and more of  ordinary oil
would be in the interests of the country.
The  Congress  Working Committee itself
passed a resolution in 1943, and the late
Shrimati Janki Bai Bajaj moved a resolution
before the A. I. C. C. also. All these things
should have been sufficient to convince the
Government, if not the voting in the other
House, which was taken in 1949 and in 1954.
The next time division was demanded and
then the Mover who was a member
of the Congress Party somehow decided not
press for division, and  withdraw the Bill well,
because the Government had decided not to
support him. | think, Sir, in our democratic
country whether it is ordinary time or
time of emergency—and this has
been before  Parliament for along time—
Government must do what is in the best
interests of the country and what has  been
demanded again and again by both  Houses
of Parliament.  Government should have long
ago set up a committee to  enquire into the
matter when there was no emergency. |
would like to ask the hon. Minister to reply as
to why the Bill was not circulated for elicitin.;
public opinion. Why is it that such an
important thing is not taken up? | asked him,
"To whom is it important?" He did not reply
to that. It may be important to the manufactu-
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rers of vanaspati. If it is such an important
thing and if they want to be sure that it would
be produced now at 37°C, temperature,
Government should have taken it up in the
public sector immediately. ~ Then the people
could have been satisfied. In the other
House, so much of overwhelming evidence
from different authorities has been given and
one of the points mentioned was that animal
fat imported for the manufacture of soap was
being adulterated with  vanaspati. Now, so
many things are done to adulterate
vanaspati. The hon. Minister sitting here hi
a very simple manner, very glibly, puts before
tha House that there are laws for the
prevention of adulteration of foodstuffs
and that all that is required is to see that they
are implemented properly. Itisa statement
which is difficult to understand and to
say that is an insult to the intelligence of this
House because we know—in the words of the
hon. ex-Minister of Health, Shri Karamarkar,
while replying to a question in the other House
"there is hardly any foodstuff which is not
adulterated in the country and it is difficult for
the Government to prevent it." Even such
simple articles as Haldi and chilli powder,
everyday requirements of food, are
not supplied in pure quality. Then, how is the
Government going to see that these laws ar,
implemented and adulteration stopped?
Therefore, nobody is going to accept these
things even at their face value.
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Sir, the hon. Minister was pleased to quote
about the Anti-Coronary Club. | felt—and
many others also must have felt—that he was
quoting against himself, he was disproving
his case and he was making out a case for the
other party, | will explain why | say so.
Firstly, the Anti-Coronary Club was formed
because such a disease had become common
there. Why? It was because they ate so much
of fat, margarine and other fatty foodstuffs,
animal fat also. And | would also refer—1
am not quoting—to the debate in th, other
House where something of
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this sort was said by Dr. Sushila Nayar
the year before she became a Minister. She
said that medical opinion had agreed and had
come to the definite  conclusion—mark the
word definite—that those oils which  got
frozen were bad for the health of man. They led
to early arteriosclerosis and they led to
consequent cardiac diseases which were taking
a heavy toll of life in that country. In
Western countries where they are using mar-
garine, problem No. 1 is cardiac disease
and they are spending colossal sums of money
to find out the cause. In America als, this
coronary disease is common and that is exactly
the reason why they had to form that Anti-
Coronary Club. And the details that he gave
clearly show that the emphasis is taken away
from fat, that you are asked even not to eat so
much butter, and milk with cream, he said, is
allowed  for tea, not for  other things.
What does it all indicate? It indicates that in the
opinion of doctors coronary diseases are caused
by consumption of fats, and therefore, if
ordinary fats are bad, one can understand. |
would request the  hon. Deputy Minister to
write to that Club or, if he gives me the address,
I will write, and then give the opinion  on the
floor of the House whether  consumption of
hydrogenated oil is not worse.  That it is
worse goes without saying, without  anybody
having to reply back. Therefore, for him to
have quoted what he quoted on  the floor of
the House as a report of the Anti-Coronary
Club and left it at that was not satisfying to
us. It was really necessary that he should
have given a little more thought to the news
before quoting it here.

Sir, he referred also to the advertisements
and he said he was himself against them but
then, he again more or less justified them by
saying that when so much propaganda is
carried on that it is bad for heart and bad for
health, what are the poor manufacturers to
do? That was his case, silent case in their
favour, and so they
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go on advertising, and he pleaded
Government's helplessness on  the ground

that everybody has the right of freedom of
expression.  In  that case | would like to
know whether ~ Government would allow any
advertisements in favour of the good effects of
alcohol for instance, or the good effects
of opium. | think one of the steps taken for
stopping some advertisements of  patent
medicines a measure which has been adopted
by the Health Ministry, is that any wrong
advertisement not only about  medicines but
about doctors, etc. will  be punishable because
it is like  saying that something is something
which, in fact, it is not; it is like practising some
fraud on the public and under that measure, |
think, they could be proceeded against.
You might have noticed even in yesterday's
paper I think, Hindustan Times—and
every day there are such advertisements on the
front pages of our papers—where a mother is
shown fondly looking over the head of her
child and  the child is shown enjoying Dalda
things. Well, | think there could be nothing
really more misleading to the public than this
kind of advertisement and | think it is very
necessary that Government should protect the
public from being misguided. If they want to
use Dalda after being told that it is really
injurious to  health, then that is a different
matter; they  are welcome to do so because
people, even after being told that alcohol is
bad for their health are taking alcohol, and in
this case also, if  adults want to harm
themselves, well nothing  very much can be
done.

1 would like here, Sir, to point out that the
use of oil is something which is very
common in the whole country. The hon.
Deputy Minister was pleased to say that
people should use fish. Yes, | want to refer to
that point but before that let me say that oil is
used for frying fish in Bengal and in Kerala.
He may say that fish should be used, but
when it is difficult foi people to buy even oil,
fish is mucn more expensive. People cannot
even
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enough  vanaspati, enough ghee. And how
are they going to buy fish? And how
expensive it is? Well, some of the fishery
proprietors—they are in the private  sector
also—they may come and boost up even bad
fish—I do not know. People who are  near
the sea coast, they can perhaps afford that
luxury. But what about the millions of
people who cannot have access to the sea and
what are they to do for fish although fish diet
may be better? Sir, | wanted therefore to point
out that the use of vanaspati, which is now
becoming more  common for cooking, was
not at all a felt need long ago. Even when
cocoanut oil was refined by Tatas some years
ago, about 25 years ago, it was never hy-
drogenated; it was in  the form  of
Cocogem, sold as the best ingredient for
frying fish, because it did not have that

peculiar smell of ghee also, not liked by
foreigners.  In other  countries, at least in
one of the countries— | do not want to

mention the name— a very big country, they
are using nothing except oil. Cattle are not
to be found there, even for agricultural
purposes, much less for giving milk, and all
these people live on oil.

SHRI A. M. THOMAS : Which is that
country?

DR. SHRIMATI SEETA PARMANAND: It
is China and there, you know there are very
few draught animals, very few cattle, and all
kinds of peculiar vegetable oils having a
peculiar smell are used for cooking meat and
other things.

Sir, the mover of the Bill has given you the
results of the experiments carried on at
Izzatnagar, and another Member said that
those experiments were proved wrong. The
only thing that was proved wrong there, or
perhaps thought was proved wrong, was that
the rice used for those rats was not of good
quality. But the same type of rice was used
for both the rats, tne rat that was fed on
hydrogenated oil and the one that was fed on
butter.

[RAJYA SABHA]

of Oils Bill,
1962

Now the experiment shows that blindness
accrues in the third generation, and heart
diseases  developed are taking away a
heavy toll of lives. Now the people are
wondering why it has become common in our
country. | hope the Government would spend
money on that, and it would be seen that this
is so. | feel incidentally that the hon.
Deputy Minister should not have been put in
charge of this Bill. | do not know what
agriculture has to do with this Bill when we
are dealing with this Bill from the point of
view of health. At the most the Commerce
and Industry Minister could have come
and said, "We will lose so much on exports,
or he could have quoted some other figures as
to what excise duties would be lost and what
other things would happen. But the only
Minister who replies to questions very
often on the deleterious effects of
hydrogenated oil on human beings in the
House is the Health Minister, and
therefore the  only Minister who  should
even now be called by Government to
come and reply here is the Health Minister.
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SHRI AKBAR ALI KHAN
Pradesh): But this is a food matter.

(Andhra

DR. SHRIMATI SEETA PARMANAND:
May be food matter, but we are dealing with
what are the harmful effects of it, and instead
of borow-ing things from a third hand, from a
third person, the present Health Minister,
who happens to be a doctor—unlike her
predecessors, just taking knowledge second-
hand—and one who had spoken so strongly
in the other House, can enlighten us. It would
have been the proper thing for this House to
accept a reply from her. Even if shE s o

SHRIA. M. THOMAS: | am surprised that
hon. Member is arguing in this way, because
what is spoken here on behalf of any
Ministry is the opinion of the Government of
India. (Interruptions.)
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DR. SHRIMATI SEETA PARMANAND:
Yes, even if it is the opinion of the
Government of India, we would have been
able to ask that Minister on what basis is the
opinion of the Government of India formed.

2343

(Interruptions.)

Please, let me go on; | will reply to
questions afterwards.

We could have asked the Health Minister
what experiments have been carried on as far
as health is concerned. And an her absence
here, when we are not in a position to hear her
here, what you would perhaps say is, "I do not
know about that matter. They very probably
have carried out some experiments". And by
the time they are known, the Bill would have
been taken away from the House. So, again it
will go to next year. liven now before the Bill
is disposed of, | think it is the right of this
House to request the Health Minister to come
and say how it is injurious or it is not injurious
to the health of the people. | know the opinion
of the Government can be expressed by any
Minister. | have some bitter experiance about
my Bill relating to minority and guardianship.
The Law Minister was in Geneva and the
Deputy Law Minister was in America and it
was to be answered by the Food and Agri-
culture Minister, Mr. Thomas, for the same
person. So | sent a note, after seeing Mr.
Thomas in the House, that | was not
proceeding with the Bill. Sir we want our Bills
to be dealt with in a more serious manner. We
want that the people also, who reply to our
Bills on behalf of the Government, should do
so not only as a matter of p licy but as a matter
of conviction. The very reply of the hon.
Minister gives out the case. That shows that
the Government of India has come to this
conclusion for some other reasons and not for
reasons of health because if it had been for
reasons of health, he would have b2en able to
get the opinions from England which, as he
said last time in the other
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House, he did not quote in extenso for want of
time. Now we are not short of time. | would
request him to quote them in extenso. Even
now we have not had the benefit of hearing
these opinions.
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| feel, Sir, in short the case has been put
forward fully by the hon. mover. The opinions
of various people like Dr. P. C. Ghosh are not
released. Dr. Ghosh has said that from the
point of view of nutrition hydrogenated oil
can hardly substitute any of the other fats like
ghee and butter.

Sir, for various reasons this matter is
brought forward again and again. And
because it is brought forward again and again,
it is no use ridiculing members and saying that
almost every year they bring forward this Bill.
Well, people have a right to bring forward this
Bill again and again. That it is brought
forward each year shows to the Government
how keen public opin.on is on this point.
Therefore, for the simple reason that the Bill
is brought forward since 1945 before both the
Houses, and even before the Assembly, and
for the reason that Mahatma Gandhi and
others just now mentioned, and even the
Working Committee of the A.I.C.C. have
been feeling so strongly about it, the
Government itself should bring forward a
comprehensive Bill and get it passed. | say
that because when a private Member brings
forward a Bill and the Government is
convinced that there is some point in it
usually the Government promises to bring
forward a comprehensive Bill itself and asks
the Member concerned to withdraw it. | would
be satisfied with that. Let them no longer put
off this question only because vested interests
are concerned. Why | say "vested interests" is
because the duty on oil has been altogether
removed, causing a loss to the exchequer to
the extent of Rs. 10 crores and they will
benefit also. Now, | have put a question and |
hope the answer will come on the 19th. | want
to know how much of this oil will be free
from duty because



2345 Prevention of
Hydrogenation

[Dr. Shrimati Seeta Parmanand.] these
vanaspati manufacturers also use oil.

SHRI A, M. THOMAS: The duty on
vanaspati has been increased.

DR. SHRIMATI SEETA PARMANAND:
That has been, but what proportion is it, how
much it is, whether it is compensated? All
these questions have to be gone into. | feel,
Sir, that in the interest of indigenous industries
like ghani, etc., and the things that | have
already said, the Government should bring
forward a Bill for eliciting public opinion.
Emergency is not going to matter in this
question, because they can manufacture this in
the public sector at least for the Army.
Nobody will feel that the Army people are
going to get heart attack because of this. And
as far as the ordinary people are concerned,
when there is no means of checking their daily
supply of milk or other things, even Haldi,
mirch, masala and other things, how do you
expect them to And out whether the
hydrogena-ted ghee has been manufactured
with 35°, 70° or 45° heat? It is leaving them to
the mercy of greedy people. The very fact that
these vanaspati manufacturers spend more
than Rs. 7 to 8 lakhs on advertisements alone
shows the colossal profits that they make and
that takes the cat out of the bag. The margin of
profit in the hydrogenated and vanaspati in-
dustry should be about 6 per cent. Many
arguments were given by tne hon. Minister in
the other House, about all these people going
out of business and the machinery lying idle.
Sucn arguments can be used for several
things. So, Sir, | hope that before tne
Government replies, at least the Whip would
request Dr. Sushila Nayar as Health Minister
to intervene in tne debate. This is an earnest
request from a woman Member to a woman
Minister in the interest of the heal tn of the
country, and | hope the Government would
accede to it.

With these words | support the Bill.

[RAJYA SABHA]
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Madam, I move:

“That the Debate on the Bill be |

adjourned”
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FITEET HGIAT 7 T qT *
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The question was proposed.

SHRI M. P. BHARGAVA (Uttar Pradesh):
Madam Deputy Chairman, I think, in 'fairness
to Mr. Atal Behari Vajpayee, it will be in the
fitness of things for the House to agree to the
adjournment of this debate.

THe DEPUTY CHAIRMAN: | shall put it
to the House.
The question is:

"That the Debate on
adjourned.”

the Bill be

The motion was adopted,

THE INDIAN MARINE INSURANCE BILL,

1959

SHRI M. P. BHARGAVA (Uttar Pradesh):
Madam Deputy Chairman, | beg to move:

"That the Bill to codify the law
relating to marine insurance, as reported
by the Joint Committee of the Houses,
be taken into consideration."

If the House permits me, | would like to say
that this Bill today is the culmination of six
years' efforts of m, Membership of this
House. It was in 1956 that | came to this
House and in 1957 | introduced a motion in
this House requesting the Government to take
steps to enact a taw relating to marine
insurance. That motion could not be discussed
and on the 20th February 1959, | introduced 3
Bill in this House. In this connection, though
it would be rather personal,



